
Paper~ Laid on 
Table 

[Shri Mohiuddin] 
(ii) a copy each of the following 

papers under sub-rule (5) of rule 
3 of the Air Corporation Rules, 
1954:-

(al S'.lmm3ry of Budget 
Estimates of Revenue and E..xpen-
diture of the Indian Airlines Cor-
poration for the year 1964-65. 
[Placed in LibTary. See No. LT-
2856/64]. 

(b) Summary of Actuals for 
the year 1962-63, Budget Esti-
mates and Revised Estimates for 
the year 1963-64, and Budget Esti-
mates for the year 1964-65 under 
Capital of the Indian Airlines Cor-
poratio~. [P1.loce in Libra11/. 
See No. LT-2857 /64]. 

(e) Summary of Budget Esti-
mates of Revenue and Expenditure 
of the Air-India Corporation for 
the year 1964-65. [Placed in Libr-
ary. See No. LT-2858/64]. 

(d) Summary of Actuals for 
the year 1962-63. Budget Estimates 
and ReviSed Estimates for the 
year 1963-64 and Budget Estimates 
for the year 1964-65 under Capital, 
of the Air-India Corporation. 
[Placed in Libra11/. See No. LT-
2859/64]. 

ACTION TAKEN OR PROPOSED ON I.L.O. 
CONVENTIONS 

Shri A. M. Thomas: On behalf of 
Shri C. R. Pattabhi Raman I 'beg to lay 
on the Table a Statement showing the 
action taken or proposed to be taken 
by the Government on the Conventions 
an.-j Rf'commendatiom- adopted by the 
International L:lbour Conference at its 
46th Sess'on held at Geneva in June, 
1962. rpl,ce in Libr(Lrll. See No. 
LT-2860/64]. 

12.16 hra. 

PARLIAMENTARY 

MINUTES 

COMMITTEES 

Sari Khadllkar (Khed: ) : I b~ g to 
Jay on the Table the Minutes of the 
Eighth and Ninth Sittings of the Com-
mittee on Absence of Members from 
the Sittings of the House held ,juring 
the current Session. 

Shri T1tirumala Rao (Kaki:.ada): I 
beg to la:' on the Table the Minute" 
of the Sittings (Ninth to TweJrlh) of 
the Committee on Ppti\ions held dur-
ing the current Ses.<inn. 

12.16 hrs. 

MESSAGES FROM RAJYA S.II.BHA 

Se('retary: Sir, I have to report the 
f:dlowing mcssng(.>s received fronl the" 
Secrt·tary of Rajya S~bha: 

tIl '[II accordance with the pro-
"i,ic,ns of rulp 125 of th<: Rules of 
Procedure and Conduct of Business 
in the R3jya Sabha. I am directed 
to inform the Lok Sabha that the 
Rajya Sahhn. at its sitting held on 
the 30th April, 1964, agreed with-
out any amendment to thE' Armed 
Forces (Spe"ial Powers) Continu-
ance Bill, 1964. which was passed 
by the Lok Sabha at its sitting 
held on the 24th April, 1964.' 

(2) 'In accordance with the pro-
vesions 'of rule 125 of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitti'lg· 
Ileld on the 30th April, 1964, 
agreed without any amendment to 
the Public Employment (Require-
ment as to Residence) Amendment 
Bill, 1964, whieh was passed by the 
(.ok Sabha at its Sitting held on· 
the 24th April, 1964.' 

(:'\) 'In accordan~e with the pro-
'f'tsions of sub-rul!! (6) of rule-



sian of Lok 
Sabha 

1112 of the Rules of Procedure and 
Conduct of Business in the Raj'Ta 
Sabha, I am directed to return 
herewith the Appropriation (No. 
3) Bill, 1964, which was 
pa~sed by the Lok Sabha at its 
SlUing held on the 27th April, 
1964, and tran~mitted to the 
Rajya Sabha for its r€commenda-
dons and to state that this House 
has no recommendations to make 
10 the Lok Sabha in rEgard to the 
said Bill.' 

12.17 hI'S. 

COMMITTEE ON PRIVATE MEM-
HERS' BILLS AND RESOLUTIONS 

FORTY-FOURTH REPORT 
. Shrl Krishnamoorthy Rao (Shimo-

ga): I beg to present the Forty-Fourth 
Report of the Committee on Private 
Members' Bills and RE'soJutions. 

COMMITTEE ON PETITIONS 

SECOND REPORT 
Shri '1'hirumala Rao: I beg to pre-

sent the Se'Cund Report of the' Com-
mittee on Petitions. 

1"18 hI'S. 

RE: NEXT SESSION OF LOK SABHA 

Shri S. M. Banerjee (Kanpur): Be-
fore yOU take up other business, I wish 
to say this. The session is ending to-
morow. Today the newspapers re-
ported that we are meeting on 27th 
May, 1964. I do not know if that is 
the offiCial version. I want to know 
whether it is correct and in that case 
Whether there will be Question Hour 
or not. 

Mr. Speaker: If there is a session, 
there would be question hour. In 
other respects, I am as ignorant as 
be himself is. 

Shri S. M. Banerjee: In that case ten 
days' notice is required. The practice 
has been that summons are issued 
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(Amendment) Bm 
after some time. We adjourn to-
morrow and we want to know whether 
lmmediate orders will be issued. 

Mr. Speaker: It is for the Govern-
ment to say. If there is a session cal-
led, there will be question hour. 

Shri S. M. Banerjee: The other day 
the other question was also raised 
about the talks with Sheikh Abdulla. 
Are we getting a statement? 

Shri Hari Vishnu Kamath (Hos-
hangabad): We would request you to 
ask the Minister of Parliamentary Af-
fairs to make a definite staterr..ent to-
morrow about all these things. 

Mr. Speaker: I shall find out if he 
is able to make a statement tomorrow . 

12.19 hrs. 

DRUGS AND COSMETICS (AMEND-
MENT) BILL----ccmtd. 

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): Mr. 
Speaker, while I introduced yesterday 
the Drugs and Cosmetics Bill of 1940 
&s approved by the Joint Committee 
and 3S passed by the Rajya Sabha, I 
made a few observations. Before 1 
proceed further I would like to thank 
the Members of the Joint Committee 
and its chairman, Shri D. P. Karmar-
kar and express my deep gratitude fOr 
the Members for the very good work 
they have done. With infinite patien-
ce they sat several times. There were 
about 13 sittings and they received 
about 165 representations from various 
associations, institutions and from 
individual members. While formulat-
ing these proposals, the Select Com-
mittee had gone into the whole ques-
tion and kept in view the very essen-
tial factors. The main consideration 
was the safety and welfare of the peo-
ple and safeguarding the'r health 
from these lllJurious drugs which 
might be adulterated or may be sub-
standard or misbranded. That was· 


